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Order Dated 25.04.2017 CP NO 106/ND/2012 M/s Jan Mandal /s Poonam

Gupta

Parties are represented by their respective counsel. Shri Ashish Kumar
Srivastava represents for company petitioner, Dr. Pawan Jaiswal PCA™ &
represents for respondent.

The case is taken up today and s fixed for filing report of the Regional
Director (NR) in respect of inspection to be carried as per the direction of
Hon'ble NCLAT and this Tribunal. However, his reports is still awaited.

Meanwhile Dr. Pawan Jaiswal brought to our notice an order dated
24.04.2017 passed by Hon'ble NCLAT observing such that this Tribunal is
expected to finally dispose of the matter within 2 weeks and if required, by
fixing hearing on day to day basis.

In the light of above stated observation of the Hon’ble NCLAT the case is%r\+
fixed for hearing on day to day basis.

That apart, The Regional Director (N.R) is directed to furnish his report, if
any by 27.04.2017. A copy of this order be communicated to the RD
through the OL. The Registry is directed to provide a copy of this order
immediately to the office of the OL.

At the request of the company petitioner counsel of C.P NO
106,107,108/ND/2012 the other connected matter CP NO 120/ND/2012,
CP NO 121/ND/2012 are clubbed together for the purpose of hearing.
These case to be listed also on 27.04.2017 in after lunch session.

The matter be listed on 27.04.2017

{ ﬂg 65)* T c_’ci } k__
(j'“%_-, %xi:"g\:iate- 25/04/2017 Shri H.P. Chaturvedi (Member Judicial)



